
13 JUNE 2,1. 

(et) 'Yes SIr. 

(e) and (f) Ministry of W ..... has receNed 
rapresentation from Shri Moti Lal Vora, MP of dated 
19.3.1998 and 23.3.1998 addrll •• d to Secr8tary, Ministry 
of Welfare and Minilter of State b Welfare reepec:tively. 
The reply in this regard hal been eent to the Mlrnber of 
Parliament on 15.4.1998 and 5.5.1998 reepec:tiYeIy. 

[EngIitIh} 

ea... of IIedIceI NeglIgence 

888. SHRI KRISHAN LAL SHARMA: Will the Minister 
of FOOD AND CONSUMER AFFAIRS be pleaaed to 
state : 

(a) the number of cases of medical negligence 
brought before the National Consumer DIsputes Redreasel 
Commission during 1997 tlll-date. State-wise; and 

(b) the amount of compensation awarded in 6ach 
CM8 during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYAPAL 
SINGH YADAV) : (a) As per the information furnished by 
the National Consumer Dilputes Redrelaal Commission. 
the State-wise number of cases of medical negligence filed 
in the Commi8sion from 1.1.1997 to 28.5.1998 is given in 
the encloeed statement. 

(b) Since, none of these cases has been disposed 
off by the Commission, the question of payment 01 
compensation does not arill. 

St8t8ment 

Number of Medical cases filed In ",. National 
Consumer Dispufas RedressaJ Commission 

from 1-1-1997 to 28-5-1998 

StatelUT Number of Cases 

2 

Andhra Pradesh 4 

Arunachal Pradesh 0 

Alum 0 

BIhar 4 

Goa 2 

GujaIat 10 

Haryana 5 

Himachal Pradesh 0 

JarnrnJ & KMhmlr 

Kamataka 

Kerala 

MacI1ya Pradesh 

Maharashtra 

Manlpur 

MIghaIaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkirn 

Tamil Nadu 

Tripura 

Uttar Pradesh 

west Bengal 

Andarnan & Nicobar 

Chandigarh 

D & N Haveli 

Daman & Diu 

Delhi 

LakIhadweep 

Pondlcherry 

Total 

LPG l0iii,,, PIInt 

2 

o 
9 

8 

o 
17 

o 
o 
o 
o 
o 
7 

3 

o 
20 

o 
14 

6 

o 
4 

o 
o 
32 

o 

146 

889. SHRI A.C. JOS : WII the MIn..., of PETRe 
LEUM AND NATURAL GAS be pIHaed to state : 

(a) whether the GcMmment have any propoeal " 
HltIng up new LPG bottling pienta In country particulBl 
in KeraJa; 

(b) If 10, the .... thereof State-wIu and compar 
wise; and 

(c) the exIItIng LPG boiling pienta In the COUll 
tIU ... StatewIIe and company-wile Mx1gwIth the bottI 
c:apdiea of each pIent? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (c) Yea, Sir. The details of 
new bottling plants planned in the State of Kerala are as 
under: '" 

location Oil Co. c.pacity (TMTPA) 

Cochin 

Cullon 

BPC 

HPC 

IOC 

22 

22 

38 

Under the IX Plan it ia proposed to conatruct 113 new 
bottling plants allover the country including Kerala which 
will resuh in additional capacity of 3106 TMTPA. At preeent 
there are 97 LPG boItIing plants operating in the Country 
with a total boItIing capacity of 3685 TMTPA. 

Joint Report by World Cancer Re .. rch Fund and 
American Institute for cancer ...... rch 

890. SHRI RAGHUVANSH PRASAD SINGH: wm the 
Miniater of HEALTH AND FAMILY WELFARE be pleased 
to atate : 

(a) whether the Govemment are aware of the joint 
report by World Cancer Research Fund and American 
Institute for Cancer Research; 

(b) whether the main recommendation of the joint 
report in based on diet including vegetables and fruita, 
pulses and minimally processed starchy ataple foods; 

(c) if so. whether the GO\l8mrnenl propoee to start 
healthful vegetarian diet for patients In hoapItaIa and give 
diet relative Information .. wall the ancient practice in 
AyuMldic system and pupuLlri .. , plant food to preII8nt 
disease ocurring due to fllt8harian diet and deIetarioua 
eff8cl of fast foods being promoted by MNC8 epec:IaIly; 

(d) If 10, the details thereof; and 

(e) If not. the realOnl therefor ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI CALIT 
EZHILMALAI) : (a) Yea, Sir. 

(b) The recommendIItIon of the report CCMI' 
auggedona for coneurnpCIon 01 faod .... (01 both plant 
& MImaI orgin), which are expected to pnMnI cancera 
of varlcg .... The report auggeeta • pre-momInantIy plant 
bMed diet rich in • va"" 0I~ and fruIIa, puIIee 
& minimally pRIC ••• ed starchy ItapIe foodI. The report 
doH not euggeet complete IIYOIdanoe 01 non-wgeIarIan 
food. 

(c) to (e) Hospitals Plans to ;)rovIde specific dietI 
according to the requirements of admitted patients of 
different diseases. Outdoor patients are also gMtn dietary 
advice & restriction as required for management of their 
diseases. 

[Translation} 

Import of fertilizer 

891. SHRIMATI SURYAKAItfTA PATIL : Wit the MInIster 
of CHEMICALS & FERTILIZERS be pleased to ltate : 

(a) the justification tor the import of fertilizel'8 since 
181M, till date; 

(b) if so, the total loss suffered by the country; 

(c) whether there is any proposal to cancel the 
contJacta of imports; 

(d) If so, the details thereof; 

(e) whether any responsibility for this IoaI has been 
fixed; • 

(f) if so, the details thereof; and 

(g) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.I<. PATEL) : (a) 
Amongst ferllllzel'8, Imports are made of urea, Di-
ammonium Phosphate (DAP) and Muriate of Potash (MOP). 
Urea and CAP are imported to bridge the gap between 
the demand and indigenous IIY8iIabiHty while MOP is 
Imported entirely as there are no known reaarvea of Potash 
in the country. The Imports urea, which Is the only 
cor!trolled f8rIIIIzer. are made on Government account. 
,~ of DAP and MOP ~ been de-canaIIaed with 
effacI from September '92 and June '93 reapectlvely and 
are made on trade account. 

(b) The imports of ureas are made through the 
designated canaIiIIng agencies. Except for the deal of 
National FerIiIIzerI UmIted (NFL) for purchase of urea from 
MIa. Karsan UmIted, Ankara In which entire payment 
(Rs. 133 croree) was raIeaaed in advance and there was no 
urea supply made agaInIt It, there has been no reported loss 
auff8red by eIJ'I other canaIIaIng agency In Imports of urea. 

(e) to (g) Nfl hu canoeIIed the contract with MIa. 
Karsan lid. and has tiled ArIIIInIIIon praoMdinga for 
raccMry 01 advance peyrnentI made. Since the deal was 
made in conIm8nIIon of the aIIIbIiIhed proceduree, the 
thin ManagIng Director and 7 other ~ 01 NFL were 
p.cect under .... 1IIor.. liller IrMetigalian by CBI 
......... tnat the dNI was fraudulent and, cor.quentIy. 


